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STATUS REPORT IN THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) 

MATTER      IN OA NO. 54 OF 2022 (WZ), DATTATRAY PHALKEVS UNION OF 

INDIA & ORS. 

 

1.0 Background 

Hon’ble NGT passed an Order, dated 06/07/2021, in the matter of OA no. 54 of 2022 

(WZ), Dattatray Phalke Vs Union of India & Ors. The matter relates to illegal mining being 

carried out by M/s. Rajendrasingh Bhamboo Infra Pvt. Ltd. It is alleged in the Application 

that the Project Proponent has deliberately not obtained prior Environmental Clearance 

(EC) for the impugned project for excavating more than 4,50,000 brass of stone, murum, 

sand etc., and hence, has carried out illegal mining activities at the impugned project.  

 

Hon’ble NGT directed vide Order dated 06/07/2022 (copy of Hon’ble NGT Order, dated 

06/07/2022 is given at Annexure-I) has constituted joint committee comprises of:- 

1) One representative from the State Environment Impact Assessment Authority 

(SEIAA) 

2) One representative from the Maharashtra Pollution Control Board (MPCB) 

3) District Magistrate of District Hingoli 

 

Relevant section of the order is reproduced as below: - 

“The Committee is directed to visit the site and submit a factual and action taken 

report within one month on the following points:- 

A. Whether leasing of private land for mining by land owners to Respondent No.6 

at fixed compensation is allowed as per MMR Rules, 2017;  

B. Whether EC for mining was obtained; 

C. Whether CTE/CTO for mining was obtained;  

D. How many temporary permits were granted and under which rules?;  

E. Whether excavated material was exclusively used for road construction;  

F. What was actual quantity of quarried material;  
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G. Work out environmental compensation amount and also prepare remediation 

plan, if quarrying was carried out without permissions.” 

 

2.0 Site Visit 

In compliance with the Direction, dated 06.07.2022, the site visit was conducted by Joint 

Committee comprising: 

i. Pankaj Joshi, Member, SEIAA Maharashtra,  

ii. Shripad Kulkarni, Sub-Regional Officer, MPCB,  

iii. Ravindra Marbate, District Mining Officer, Representative of District 

Magistrate, Hingoli,  

iv. Namdev Darsewad, Field Officer, MPCB,  

v. Narayan D. Naik, Circle Officer Devdhari, Tahsil Kalamnuri,  

vi. Chandrakant N. Dhumal, Talathi Devdhari, Tahsil Kalamnuri,  

vii. Rangnath V. Sawant, Circle Officer, Bhosi, Tahsil Kalanuri,  

viii. Sambhaji B. Honmane, Talathi Bhosi, Tahsil Kalamnuri  

 

The Joint Committee visited stone quarry sites, on 4th August 2022, located at Gut No. 

41, Devdari, Tal Kalamnuri, Dist. Hingoli and Gut No. 113, Bhosi, Tal Kalamnuri, Dist. 

Hingoli.  

 

It may be noted that quarrying has been ongoing for the road construction project of 

National Highway (no. 161) Pangra to Waranga Phata (Taluka Kalamnuri Dist.Hingoli) at 

the stone quarries at Gut no. 41, Village Devdari, and Gut no. 113, Village Bhosi, Taluka 

Kalamnuri, District Hingoli. 

 

Site 1 - Stone Quarry located at Gut No. 41, Devdari, Tal Kalamnuri, Dist. Hingoli 

1. PP had obtained short-term mining permissions for 3.28 ha of land at Village Devdari 

from the District Collector Office, vide letters dated 30.06.2021, 08.02.2022, 

10.03.2022, 15.03.2022 for the mining of stone. Devdari village is under the 

jurisdiction of Gram Panchayat of Wai, Tahsil- Kalamnuri, Dist. Hingoli; 
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2. This land is leased from Vanmala Uttamrao Shinde for a period of April 2021 to April 

2024 for three years;  

3. PP has carried out excavation on gut no. 41, Devdari, Taluka Kalamnuri, Dist. 

Hingoli approximate area 370 m X 83 m; 

4. No prior Environment Clearance is granted for this stone mining; 

5. Mining activity was not found in operation. However, transportation of crushed stone 

from crusher unit area, with valid consent from MPCB, was found to be in progress; 

6. Mining activity had started from 30.06.2021, vide Order. Ja.Kra.2021/Gou. 

Kha/T.P./kavi; 

7. PP has provided fencing and plantation around stone quarry, as well as provided 

signboards at site; 

8. For gat no. 42, no mining permission has been granted and no excavation was 

observed; 

9. Project Proponent has obtained consent to operate for stone crusher unit located at 

Gut No. 42, Devdari falls under Wai Grampanchayat, Taluka Kalamnuri, Dist. 

Hingoli, vide Consent No. RO-Aurangabad/Consent/2109000168, valid up to 

31.08.2023.  

 

Site 2 - Stone Quarry located at Gut No. 113. Village Bhosi, Taluka Kalamnuri, Dist. 

Hingoli 

1. PP has obtained short-term mining permissions for 4 ha of land at Village Bhosi from 

the District Collector Office, vide letters dtd. 18.10.2021, 08.02.2022, 07.03.2022, 

16.03.2022 for mining of stone; 

2. This land is purchased by PP vide Dast No. 2333, kalam/2021 

3. PP has carried out excavation of approximate area 700m x 65m on gat no. 113, 

Bhosi, Tal Kalamnuri, Dist. Hingoli; 

4. No prior Environment Clearance is granted for this stone mining; 

5. Mining activity started from 18.10.2021 as per Order no. Ja.Kra.2021/Gou. 

Kha/T.P./kavi; 

397



 

Page 4 of 20 
 

 

6. Mining activity was not found in operation. However, transportation of crushed stone   

from crusher unit area, with valid CTE and CTO from MPCB was in progress.  

7. PP has provided fencing and plantation around stone quarry, as well as provided 

signboards on site. 

8. The Project Proponent has obtained Consent to Operate for a stone-crusher unit 

located at Gut No. 57 at Dati, Taluka Kalamnuri, Dist. Hingoli, vide Consent No. RO-

Aurangabad/Consent/2109000169, valid up to 31.08.2023. 

 

3.0 Approach 

Maharashtra Pollution Control Board (MPCB) being the nodal agency has written to 

District Mining Officer, District Collector’s Office, Hingoli vide letter MPCB/SRO-P-74, 

dated 03.08.2022 to provide details on points raised by H’ble NGT in aforesaid H’ble NGT 

Order, about mining activities, including leasing of private land for mining by land owners, 

as per MMR Rules, 2017; status of EC and CTE/CTO for mining; number of temporary 

permits granted & under which rules; use of excavated material exclusively for road 

construction and actual quantity of quarried material. 

 

Considering that removal of stone was in progress at both sites, Instructions were given 

to Tahsildar Kalamnuri and concerned circle officer and Talathi to seal the premise and 

prevent any further removal of stone and other material from site; 

 

The Joint Committee met on site on 04th August 2022 to deliberate the issues 

mentioned in the Hon‟ble NGT order and way forward for compliance of the aforesaid 

order. 

 

 

4.0  Governing rules and notification therein with respect to mining & stone 

crushing activities 

The Joint Committee in its meeting deliberated on the applicable rule provisions w.r.t. 

issuance of temporary license for mining of minor minerals. The District Mining Officer 

submitted that “There is a provision for approval of District Mining Plan under 
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Circular for National Highway work to provide minor mineral from Maharashtra 

Government, Revenue and Forest Department, number Gokhni10/0416/pr.kra.302/kha 

Dated 14.06.2017 (Under the provision of Section 48 of MLRC 1966 and Maharashtra 

Minor  Mineral Extraction (Development and Regulation Rules, 2013) and in Maharashtra 

Minor  Mineral Extraction (Development and Regulation Rules, 2013) as per Chapter 

Number 4, Paragraph 58 in Maharashtra Minor Mineral Extraction (Development and 

Regulation Rules, 2013)]. As per the clause under said rules, temporary permit proposals 

were     included in District Mining Plan, dated 29/6/2021 (Gat No. 41, Village Devdhari) and 

24/09/2021 (Gat No. 113, Bhosi), and as per clause/ paragraph 59 under these rules, 

procedure for approval of temporary permit was undertaken.” 

 

In addition to the above, Office of the Collector, Hingoli mentioned that as per 

Notification of Government of Maharashtra, Extraordinary Gazette part-4B No.113, dated 

18/07/2013, as Maharashtra Minor Mineral Extraction (Development & Regulation) Rules, 

2013 Chapter-l, it is mentioned for the purpose of paragraphs A to D about the minor 

mineral excavation/transportation permit with the provision to approve the District Mining 

Plan for temporary permit by confirming necessity. Accordingly, temporary mining permit 

was issued, dated 30.06.2021, 08.02.2022,10.03.2022, 15.03.2022, located at Gut No. 

41, Devdari, Taluka Kalamnuri, Dist. Hingoli (copies are given Annexure-II) and 

18.10.2021, 08.02.2022, 07.03.2022, 16.03.2022, located at Gut No. 113, Bhosi, Taluka 

Kalamnuri, Dist. Hingoli (copies are given Annexure-III).  

 

As per Rule 59 & 58 of Maharashtra Minor Mineral Exploration (Development & 

Regulation) Rule, 2013 the committee was constituted to approve the District Mining Plan.  

 

 

The committee comprised:  

S. No. Committee Designation 

1.  District Collector  Chairman  

2.  Maharashtra Pollution Control Board  Member  
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3.  Deputy Conservator of Forests  Member  

4.  Ground Water Survey and Development 

Agency  

Member  

5.  District Mining Officer  Member 

Secretary  

 

Copy of the letter of approval of Mining Plan provided by the Office of the Collector, Hingoli 

is given at Annexure-IV.  

 

In the letter addressed by Dy. Secretary, Govt. of Maharashtra vide No. GKN- 10/0812/C, 

No. 613/B, dated 12/12/2013 regarding taking action as per Maharashtra Minor Mineral 

Excavation (Development & Regulation) Rules, 2013, as per sr.no. 2, the relevant 

paragraph is reproduced as below (Copy of the aforesaid letter is given at Annexure-V, 

also supplemented with the translated version from Marathi to English-Annexure V A): 

“…2 Chapter 4 of Maharashtra Minor Mineral Excavation (Development & Regulation) 

Rules, 2013, does not provide for obtaining environmental clearance from the State 

Level Committee for Licensing. As per the decision taken the following explanation is 

being given…” 

 

Whereas, Govt. of Maharashtra, Revenue & Forest Department vide Govt. Resolution 

no. Gaukhani-10/0316/C.No.204/B, dated 14/06/2017, issued circular regarding 

procedure prescribed to grant permission for excavation and transportation of minor 

minerals. Copy of the aforesaid Govt. of Maharashtra circular vide dated 14/06/2017 is 

given at Annexure-VI, also supplemented with the translated version from Marathi to 

English (translated version provided by MPCB) is given at Annexure-VI A. As per s.no.  

(i) of the aforesaid Govt. of Maharashtra circular vide dated 14/06/2017, the relevant 

paragraph is reproduced as below;  

“…(i) Accordingly to Rule 2 (j) of Maharashtra Minor Mineral Excavation 

(Development & Regulation) Rules, 2013, Tahsildars have been provided up to 500 

brasses, Sub Divisional officers up to 501 to 2000 brasses, Collectors up to 2001 to 

25,000 brasses. For representation of District Mining Plan in Rule 58 of the said 

400



 

Page 7 of 20 
 

 

Rules, a committee has been constituted under the Chairmanship of Government. 

After the approval of this mining scheme by the district level Environment Impact 

Management Authority, the decision regarding issuance of secondary mineral 

extraction licenses should be taken without delay at the level of the competent 

authority concerned. There is no need to get approval of District Environment Impact 

Assessment Authority for issuing this license…” 

 

Whereas, the Joint Committee in its meeting deliberated and also referred various order 

and notifications w.r.t. temporary permission of mine leases, it is observed from the Order 

of Hon‟ble Supreme Court dated, 27th February 2012 in I.A. No.12-13 of 2011 in Special 

Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State 

of Haryana and Others etc. that prior environmental clearance has now become 

mandatory for mining of minor minerals irrespective of the area of mining lease; and 

Hon‟ble National Green Tribunal, vide its Order, dated 13th January, 2015 in the matter 

regarding sand mining has directed for making a policy on environmental clearance for 

mining leases in cluster for minor minerals.  

 

It is observed that the Ministry of Environment, Forest and Climate Change vide S.O. 

141 (E), dated 15/01/2016 issued Notification, wherein as per s.no. “…6. Application for 

Prior Environmental Clearance (EC), an application seeking prior environmental 

clearance in all cases shall be made by the project proponent in the prescribed Form 

1M for mining of minor minerals up to five hectare under Category B2 projects, as given 

in Appendix VIII, before commencing any construction activity, or preparation of land, or 

mining at the site by the project proponent. The project proponent shall furnish along with 

the application, a copy of the pre-feasibility project report, in addition to Form 1, Form 1A, 

and Form 1M…” 

 

Further, in the aforesaid Notification vide dated 15/01/2016, has delegated the Authority 

of Environmental Clearance up to 5 ha of individual mining lease of minor minerals and 

25 ha in clusters to the District Environment Impact Assessment Authority (DEIAA) 

headed by the District Magistrate/ District Collector. A District Expert Appraisal Committee 
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(DEAC) has also been constituted under the Chairmanship of the Executive Engineer, 

Irrigation Department to assist the DEIAA. Copy of the aforesaid Notification, dated 

15/01/2016, is given at Annexure-VII.  

 

Also, the Ministry of Environment, Forest and Climate Change vide S.O. 190 (E), dated 

20/01/2016, issued Notification regarding constitution of DEIAA and DEAC. As per s. no. 

(c) of the aforesaid Notification, dated 15/01/2016, “The B2 Category projects pertaining 

to mining of minor mineral of lease area less than or equal to five hectare (05 hectare) 

shall require prior environmental clearance from DEIAA. The DEIAA shall base its 

decision on the recommendations of DEAC, as constituted for this notification”. Copy of 

the aforesaid Notification, dated 20/01/2016 is given at Annexure-VII A.  

 

The Ministry of Environment, Forest and Climate Change vide S.O. 3977 (E), dated 

14/08/2018, issued Notification regarding “Schematic presentation of requirements on 

environmental clearance of minor minerals including cluster situation” in Appendix-XI and 

entries relating thereto; accordingly, the project proponent has to submit district survey 

report in addition to Form 1M, pre-feasibility report and approved mining plan. Copy 

of the aforesaid Notification, dated 14/08/2018 is given at Annexure-VII B.  

 

However, the Hon‟ble NGT vide order dated 27/08/2018 in Original Application No. 

186/2016 (M.A. No. 350/2016) (PB), New Delhi in the matter of Satendra Pande Vs 

Ministry of Environment, Forest & Climate Change & Anr. Issued directions to MoEF&CC 

with regard to the Notification issued vide S.O. 141 (E), dated 15/01/2016. The relevant 

Order is reproduced as below:  

 

“…25. The MoEF&CC shall, therefore, take appropriate steps to revise the procedure laid 

down in the impugned Notification dated 15th January, 2016 in terms of the above 

directions and observations so that it is conformity with the letter and spirit of the directions 

passed by the Hon‟ble Supreme Court in Deepak Kumar (supra).” 

 

In compliance to the aforesaid Hon‟ble NGT order, dated 27/08/2018, MoEF&CC issued 
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Office Memorandum vide F.no. l-11011/175/2018-IA-II (M), dated 12/12/2018, wherein 

the aforesaid OM has been forwarded to Chief Secretaries of all the States/UTs for 

necessary compliance of the aforesaid order of the Hon‟ble NGT, is given at Annexure-

VIII.  

 

Ministry of Environment, Forest and Climate Change vide S.O. 1224 (E), dated 

28/03/2020, issued Notification (is given at Annexure-IX) regarding the list of exemption 

of certain cases from requirement of environmental clearance has mentioned and the 

same is reproduced as below:  

 

“…APPENDIX-IX 

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL 

CLEARANCE 

The following cases shall not require Prior Environmental Clearance, namely:- 

1. Extraction of ordinary clay or sand by manual mining, by the Kumbhars 

(Potter)  to prepare earthen pots, lamp, toys, etc. as per their customs. 

2. Extraction of ordinary clay or sand by manual mining, by earthen tile makers 

who prepare earthen tiles. 

3. Removal of sand deposits on agricultural field after flood by farmers. 

4. Customary extraction of sand and ordinary earth from sources situated in 

Gram Panchayat for personal use or community work in village. 

5. Community works, like, de-silting of village ponds or tanks, construction of 

village roads, ponds or bunds undertaken in Mahatma Gandhi National Rural 

Employment and Guarantee Schemes, other Government sponsored schemes 

and community efforts. 

6. Extraction or sourcing or borrowing of ordinary earth for the linear projects such 

as roads, pipelines, etc. 

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals 

for the purpose of their maintenance, upkeep and disaster management. 

8. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide 

notification number GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 
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1990 of the Government of Gujarat. 

9. Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone 

by the traditional community. 

10. Digging of wells for irrigation or drinking water purpose. 

11. Digging of foundation for buildings, not requiring prior environmental clearance, 

as the case may be. 

12. Excavation of ordinary earth or clay for plugging of any breach caused in canal, 

nallah, drain, water body, etc., to deal with any disaster or flood like situation 

upon orders of the District Collector or District Magistrate or any other 

Competent Authority. 

13. Activities declared by the State Government under legislations or rules as non-

mining activity...” 

 

5.0  Response to issues raised by H’ble NGT  

Response specifically with reference to reply received from DMO Hingoli vide letter No. 

Ja/Kr.2022/Gau. Kh./KaVi, dated 11/08/2022 following para wise response is collated. 

 

Sr.

No. 

Points Reply 

A Whether leasing of 

private land for mining 

by land owners to 

respondent no.6 at fixed 

compensation is allowed 

as per MMR Rules, 

2017 

DMO Hingoli has submitted that the Metalliferous Mines 

Regulation, 2017, could not be referred as it is not in 

existence. It should be read as MMR-1961 and comes under 

Mines Act 1952. Under its purview, lease related matters do 

not fall under above-mentioned Act/ Regulation.Mines Act 

as well as MMR-1961 is applicable to mines/ quarries under 

the following conditions: 

1) If excavation exceed 6 meters; 

2) If employment exceeds 20 persons; 

3) If drilling and blasting is carried out. 

It focuses on the safety and method of working criteria in 

aforesaid conditions. Lease related considerations fall 
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Sr.

No. 

Points Reply 

under the purview of MMDR Act 2015 (Amendment) 

(Mines and Mineral Development and Regulation Act-

2015). Before amendment, it was called MMDR Act-

1957. If mineral falls under Minor category, rule 

applicable is Minor Mineral Rule, 2013. 

             Under the Circular for National Highway work to 

provide Minor Mineral from Maharashtra Government, 

Revenue and Forest Department, number 

Gokhni10/0416/pr.kra.302/kha, dated 14.06.2017, (Under 

the provision of Section 48,  MLRC 1966 and Maharashtra 

Minor  Mineral Extraction (Development and Regulation) 

Rules, 2013 and in Maharashtra Minor  Mineral Extraction 

(Development and Regulation) Rules, 2013 as per Chapter 

Number 4 Rule 59, there is provision to grant short term 

permit for minor minerals on any specified land. 

B Whether EC for mining 

was obtained 

No EC was obtained. 

The letter addressed by Dy. Secretary, Govt. of 

Maharashtra vide No. GKN- 10/0812/C. No. 613/B, dated 

12/12/2013, was related to no need of environmental 

clearance for short term permit of minor mineral as per 

Chapter No. 4 of Maharashtra Minor Mineral Extraction 

(Development & Regulation) Rules, 2013.  

 

Recently, the letter addressed by Joint Secretary, Govt. of 

Maharashtra vide No. GKN- 10/1221/C. No. 320/Kh-2 

dated, 24/03/2022. Through this letter, instructions have 

been given that do not issue temporary permit of minor 

mineral without EC. As per these instructions, the District 
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Sr.

No. 

Points Reply 

Collector Office will not allow permission for minor minerals 

without EC.  

C Whether CTE/CTO for 

mining was obtained 

No CTE / CTO for mining was obtained. 

As per MPCB Circular no. BA/JD(APC)/TB-3/B-1245, dated 

24.03.2017, stone quarries having area 5 ha and above are 

covered under Consent regime. Stone quarries having area 

below 5 ha will come under purview of the District Collector 

in the State of Maharashtra. 

D How many temporary 

permits were granted 

and under which rules? 

In Mouje Devdhari Gut No. 41, total 4 short term permits 

were granted for total quantity 70,000 Brass stone, royalty 

paid by National Highway Contractor is 370 Lakh, also paid 

10% DMF on royalty amount i.e. 37 Lakh and Mouje Bhosi 

Gut No.113 total 4 short permits were granted for total 

quantity 55,000 Brass stone, royalty paid by National 

Highway Contractor is 330.00 Lakh, also paid 10% DMF on 

royalty amount i.e. 33 Lakh, under Circular for National 

Highway work to provide minor mineral from Maharashtra 

Government, Revenue and forest department, number 

Gokhni10/0416/pr.kra.302/kha, dated 14.06.2017, (Under 

the provision of MLRC 1966 Section 48 and Maharashtra 

Minor  Mineral Extraction (Development and 

Regulation) Rules, 2013 and In Maharashtra Minor  

Mineral Extraction (Development and Regulation) 

Rules, 2013 as per Chapter Number 4 .  

E Whether excavated 

material was exclusively 

used for road 

construction 

Yes,  

Extracted material was exclusively used for the National 

Highway Number 161 Pangra to Waranga phata in Hingoli 

District.  
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Sr.

No. 

Points Reply 

But, National Highway Authority of India (NHAI) is 

controlling Authority for National Highway construction 

work. For more clarity, the information will be submitted after 

taking report from National Highway Authority. 

F What was actual quantity 

of quarried material 

 

 

 

 

 

 

 

 
 

ETS measurement was conducted on 05.08.2022 for Gut 

No. 113 & Dated 06.08.2022 for Gut No. 41, 42, the report 

of ETS measurement of the aforesaid Gut nos. received 

on dated 10.08.2022 from Tahasildar, Kalamnuri. 

The details of ETS measurements are as follows: 

Gut 
No./ 
Sur. 
No. 

Avg 
Length 
(m) 

Avg 
Width 
(m) 

Area 
(ha) 

Avg.  
Depth 
(m) 

Quantity 
(Brass) 

113 664 57.5 3.81 5.9701 80,382.48 

41 371.5 69 2.56 5.5106 49,907.8 

42 No mining permission granted 
 

G Work out environmental 

compensation amount 

and also prepare 

remediation plan, if 

quarrying was carried 

out without permissions 

Contractor of National Highway No.161 Pangra to 

Waranga Phata, Rajendrasingh Bhamboo Infra Pvt. Ltd. 

has taken permission as short-term permit from the 

Collector Office for extraction of stone for national 

highway work, from Gat no. 41 Village Devdari, and Gat 

no. 113. Village Bhosi, Taluka Kalamnuri, District 

Hingoli.  
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6.0  Status of mining and stone crushing activities 

As per the information provided by the District Mining Officer, Office of the Collector, 

Hingoli, vide letter no. Ja/Kr.2022/Gau.Kh./KaVi, dated 11/08/2022, short term 

permissions given to M/s. Rajendrasingh Bhamboo Infra Pvt. Ltd. In Mouje Devdhari Gut 

No. 41, total 4 short term permits were granted and Mouje Bhosi Gut No.113, total 4 short 

permits were granted under Circular for National Highway work to provide minor mineral 

from Maharashtra Government, Revenue and Forest Department, number Gokhni 

10/0416/pr.kra.302/kha, dated 14.06.2017 (Under the provision of MLRC 1966 Section 

48 and Maharashtra Minor  Mineral Extraction (Development and Regulation) Rules, 2013 

and as per Chapter Number 4 of Maharashtra Minor  Mineral Extraction (Development 

and Regulation) Rules, 2013. 

As per the information provided by MPCB, 2 nos. of stone crushers are operating at Gat 

no. 42 Village Wai, and Gat no. 57. Village Dati, Taluka Kalamnuri, District Hingoli. 

Consent to operate has been issued to stone crushers by the MPCB subject to the siting 

criteria;  

 Minimum distance required from the nearest National Highway – 1 Km 

 Minimum distance required from the nearest State Highway – 500m and of 

major District roads and other roads – 200m  

 Minimum distance required from human habitation – 500m  

 Minimum distance required from sensitive areas such as Educational 

Institutions / Hospitals – 500m  

 Minimum distance required from place of historical monuments identified by  

 Archaeological Survey of India – 500m 

 Stone crusher should comply with other local statutory requirements which are in 

place, as per the Law.  

 Adequate pollution control system shall be provided to vibrating screen as well as 

water sprinkling arrangement at jaw crusher and within premises of stone crusher 

to be provided.  

 

As per information provided by District Mining Officer, Hingoli, the details of stone mining 
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leases given to M/s. Rajendrasingh Bhamboo Infra Pvt. Ltd.in the District of Hingoli, is 

given below in Table-1.  

 

Table-1: Details temporary mining lease permits issued to M/s. Rajendrasingh 

Bhamboo Infra Pvt. Ltd.in the District of Hingoli 

Sr. 

No. 

Location of stone mine Date of temporary 

permissions with 

validity 

Permitted quantity 

of stone (Brass) 

1 Gat no. 41 Village Devdari, 

Taluka Kalamnuri, Dist. 

Hongoli 

30.06.2021, valid for 6 

months 

25,000 

2 Gat no. 41 Village Devdari, 

Taluka Kalamnuri, Dist. 

Hingoli 

08.02.2022, valid for 75 

days 

10,000 

3 Gat no. 41 Village Devdari, 

Taluka Kalamnuri, Dist. 

Hingoli 

10.03.2022, valid for 75 

days 

10,000 

4 Gat no. 41 Village Devdari, 

Taluka Kalamnuri, Dist. 

Hingoli 

15.03.2022, valid for 5 

months 

25,000 

5 Gat no. 113. Village Bhosi, 

Taluka Kalamnuri, Dist. 

Hingoli 

18.10.2021, valid for 3 

months 

10,000 

6 Gat no. 113. Village Bhosi, 

Taluka Kalamnuri, Dist. 

Hingoli 

08.02.2022, valid for 75 

days 

10,000 

7 Gat no. 113. Village Bhosi, 

Taluka Kalamnuri, Dist. 

Hingoli 

07.03.2022, valid for 75 

days 

10,000 

8 Gat no. 113. Village Bhosi, 16.03.2022, valid for 5 25,000 
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Sr. 

No. 

Location of stone mine Date of temporary 

permissions with 

validity 

Permitted quantity 

of stone (Brass) 

Taluka Kalamnuri, Dist. 

Hingoli 

months 

 

MPCB has issued circular vide No. BO/JD(APC)/TB-3/B-1245, dated 24/03/2017, 

regarding policy for grant of consent to stone quarries in the state of Maharashtra. Copy 

of the aforesaid circular vide dated 24/03/2017 is given at Annexure-X and the relevant 

paragraphs are reproduced as below;  

“…I. Stone quarry having area 5 Hector and above are covered under the Consent 

regime. 

II. Stone quarry having area below 5 Hector will comes under the purview of the District 

Collector/s in the State of Maharashtra, as per their jurisdiction and they will implement 

the Guidelines for Environmentally Sound Operations for Stone quarries issued by the 

Maharashtra Pollution Control Board…” 

 

CPCB in compliance of the Hon‟ble NGT order, dated 28/02/2020, in OA no. 304 of 2019, 

M. Haridasan & Ors. Vs The State of Kerala, examined the matter and prepared a report 

on “Distance criteria for permitting stone quarrying” and forwarded for adoption by all 

SPCBs/ PCCs in their consent mechanism. Based on the aforesaid guidelines, MPCB 

vide No. MPCB/JD(APC)/Stone Quarrying/B-200803FTS-0006, dated 03/08/2020, 

issued a circular regarding “Siting criteria for stone quarries in the state of Maharashtra” 

for enforcement in the state of Maharashtra. Copy of the aforesaid MPCB circular vide 

dated 03/08/2020 is given at Annexure-XI. 

 

 

 

 

 

 

410



 

Page 17 of 20 
 

 

7.0 Conclusions 

i. The temporary mining lease permits for extraction of minor minerals are given 

on the basis of Rule 58 & 59 of the Maharashtra Minor Mineral Exploration 

(Development & Regulation) Rule, 2013; Govt. of Maharashtra vide letter dated 

12/12/2013 and as per the Notification of the Revenue and Forest Department, 

dated 14/06/2017, doesn’t mandate for obtaining environmental clearance from 

the State/ District Level Committee for such temporary mining lease permits for 

extraction of minor minerals.  As per said rules, temporary permit proposals 

were   included in District Mining Plan on dated 29/6/2021 (Gat No. 41, Village 

Devdari) and dated 24/09/2021 (Gat No.113, Village, Bhosi) and procedure for 

approval of temporary permit was undertaken. 

 

 In addition to the above, as per the Notification of Government of Maharashtra, 

Extraordinary Gazette, part 4B No.113, dated 18/07/2013, as Maharashtra 

Minor Mineral Extraction (Development & Regulation) Rules, 2013, Chapter-l 

(one), it is mentioned in paragraphs A to D about the minor mineral excavation/ 

transportation permit with the provision to approve the District Mining Plan for 

temporary permit by confirming necessity. Accordingly, temporary mining permit 

was issued. 

 

ii. In pursuance to the Order of the Hon‟ble Supreme Court, dated 27/02/2012 in 

I.A. No.12-13 of 2011 in Special Leave Petition (Civil) No.19628-19629 of 2009, 

in the matter of Deepak Kumar etc. Vs. State of Haryana and Others etc., prior 

environmental clearance has now become mandatory for mining of minor 

minerals irrespective of the area of mining lease.  

 

iii. Ministry of Environment, Forest and Climate Change vide S.O. 141 (E), dated 

15/01/2016, issued Notification that prior environment clearance is mandatory 

for all minerals (major as well as minor) irrespective of size of the mine lease. 

Also, has delegated the Authority of environmental clearance up to 5 ha of 

individual mining lease of minor minerals and 25 ha in clusters to the District 
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Environment Impact Assessment Authority (DEIAA), headed by the District 

Magistrate/ District Collector. Also, Ministry of Environment, Forest and Climate 

Change vide S.O. 1224 (E), dated 28/03/2020, issued Notification regarding the 

list of exemption of certain cases from requirement of environmental clearance, 

wherein the extraction of minor minerals (stone/boulder/murum/soil) as 

considered in the District Mining Outline/Plan.  

 

iv. Hon‟ble NGT vide order dated 27/08/2018 in Original Application No. 186/2016 

(M.A. No. 350/2016) (PB), New Delhi in the matter of Satendra Pande Vs 

Ministry of Environment, Forest & Climate Change & Anr. directed the 

MoEF&CC to take appropriate steps to revise the procedure laid down in the 

impugned Notification, dated 15/01/2016, with regard to delegation of powers 

of the DEIAA to grant environmental clearance up to 5 ha of individual mining 

lease of minor minerals and 25 ha in clusters. Whereas, mandating prior 

environmental clearance for mining of minor minerals in compliance to the 

Hon’ble Supreme Court, dated 27/02/2012, in I.A. No.12-13 of 2011 in Special 

Leave Petition (Civil) No.19628-19629 of 2009, in the matter of Deepak 

Kumar etc. Vs. State of Haryana and Others etc.  

 In compliance to the aforesaid Hon’ble NGT Order, dated 27/08/2018, and 

MoEF&CC issued Office Memorandum, dated 12/12/2018, mentioned that  

“… Form-1 M be made more comprehensive for areas of 0 to 5 ha by dispensing 

with the requirement for Public Consultation to be evaluated by SEAC for 

recommendation of grant of EC by SEIAA instead of DEAC/DEIAA…” 

 

v. MPCB has issued circular vide dated 24/03/2017 regarding policy for grant of 

consent to stone quarries in the state of Maharashtra and the stone quarry 

having area below 5 ha is under purview of the District Collector/s in the State 

of Maharashtra, as per their jurisdiction and responsible for implementation of 

the Guidelines for Environmentally Sound Operations for Stone quarries issued 

by the Maharashtra Pollution Control Board time to time.  
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vi. CPCB in compliance of the Hon‟ble NGT order dated 28/02/2020 in OA no. 

304 of 2019, M. Haridasan & Ors. Vs The State of Kerala, examined the matter 

and prepared a report on “Distance criteria for permitting stone quarrying” and 

MPCB subsequently issued a circular vide dated 03/08/2020 regarding “Citing 

criteria for stone quarries in the state of Maharashtra” for enforcement in the 

state of Maharashtra.  

 

vii. Considering the above referred Notifications issued by MoEF&CC, Orders 

passed by Hon’ble Supreme Court of India and Hon’ble NGT, mandating prior 

environmental clearance for mining of minor minerals irrespective of the area of 

mining lease, which are matter of records, the joint committee humbly submits 

that Hon’ble NGT may consider issuing appropriate directions, as deemed fit, 

for granting temporary mining lease permits for extraction of minor minerals. 

 

viii. In view of the violation wrt PP undertaking mining without prior EC, 

 

a. Action may be taken against the PP by MPCB under the provisions of 

Section 19 of EPA 1986; 

 

b. MPCB with DM, Hingoli may examine the scale of violation and 

communicate the same to SEIAA, Maharashtra. SEIAA Maharashtra may 

take necessary action while considering grant of EC under violation TOR for 

the aforesaid as per SOP for identification and handling violation cases 

under the EIA Notification 2006, issued by MoEF & CC’s OMs, dtd. 

07.07.2021 and 28.01.2022  

 

c. DM Office shall take appropriate action for enforcing prior EC for all other 

stone quarrying sites, based on survey and information by respective 

Tahasildars / DMO on physical inspection of sites and initiate punitive 

provisions, if required in line with observations and actions taken in the stone 

mining activity without prior EC matter carried out at Gut No. 113. Village 
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3hosi, Taluka Kalamnuri, Dist. Hingoli. and Gut No. 41, Devdarf Tal 

Kalamnuri, Dist. Hingoli. 

e. Collector Office shall seize and take possession of all stone mining ites 

WInoul prior EC, and proceed with necessary action under MLRC 1966 

Pankaj Joshi Shripad Kulkarni Ravindra Marbate 

Member. SEIAA Sub Regional Ofiicer District Mining Oficer, 
MPCB Hingoli on behaif of District 

Magistrate, Hingoli 
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